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Cf'NTRAL A'>t1I"ITSTRATIVE TRIBlJ"'Jl\ L 

ALLAHABAD BENCH, ALLAHABl\D. 

(Open court) 

Alla habad this the 24th day of Ma rch, 2004. 

contempt Apelication No. 21 of 2003 . 

Hon' b le Mr. Jjustice S . R. Si ngh , Vice -Cha irman. 
Hon 'ble ?.fr. 0 . R . Tiwari, Member- A. 

1. Basant Singh S/o Late Ram Devash 
tiorki ng as \~el der under p . 1i.J. I, 

East e rn Railway , Deha ri-on-Sone. 

2 • Roya 1 Hemb rom S/o Late Na tha niya l l-icmbr oIJ1. , 
\·Jerking as Al igner under P.W.I, 

Easetern Ra ilwa y, Oehari-on- Sone • 

••••••••••• Applica nt s 

counsel for the applicants :- Sri Ana nd Kumar 

VERSUS --------
1 . K. K. Saxenci , Jivisional na11~1ay '1anager , 

Ea stern Railway , .. 1ug halsarai . 

2 . Ramesh Kumar , Senior Divisiona l Enginee r ( C) , 
Ea s tern Ra il\·ray , DR.'1 Off ice , :1ugha l sara i . 

•••••••••• Respondents 

counsel for the r espondents :- Sri K. P . Singh 

- - - - -
By I{on ' ble 1'1r. Justice S . R. Singh , 'IC. 

This contempt petition has been ins tituted with the 

all egation tha t the responJ ents have f a iled to comply wit h 
t he dir ection given by t he Tribuna l vide order dated 

11.01.2002 in O.A No . 1618/01 a copy of \1hich has been 

a nnexed as Annexure-1.A perusa l of the order \·1ould in licate 

that the respondents were d i rected to consider and decide 

the repr esentation of the applicants by a reasoned and speaking 

order irithin 12 \·reeks fro.rn the date of filing of the 

representation . It has been sta tesi in the CA that the 

matter \·ras consiJered and it \·1as diced to hold a trade test 
9-/ 

against the availabl e vacant postl and furthe r that the 

r egul ari sation ,.,ould depend on the result of the trade 
test . Decision taken in this reg~rd vide order dated 20 . 05 . 2003 
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has been annexed to the CA. In the circumstances, therefore. 

\'1e are of the viet1 that it is not a case of an~ wilful 
<lisobediance of the order passed by the Trib unal. The 

gri evance of the applicant is that·though the trude tes t 

has been he ld but the result of the same has not been 

declared by the r espondents . \·Je cannot i ssue any direction 

to the resp~ndents to _9eclare the r esult of the trade test~<rv. 
~~~~.'l/" 

V)_Ho't-1ever, if the r esult of the trade test i s not decl ared 
a_, 't..- 4<IJ- e.~. "'2"7 ~~ 

within >be reasonable time
1 

the applicant i'.eLlibe rty to 

approach the Tribuna l on the original side. The contempt 

petition stands dismissed. Notices are discharged. 
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